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CRIM NAL APPEAL NO(s). 1125 OF 2009
GAUTAM KUMAR DEVJI BHAI Appel | ant (s)
VERSUS

STATE OF GUIARAT Respondent ( s)

(Wth appl n(s) for suspension of sentence and office report)

W TH CRI M NAL APPEAL NO. 953 of 2009
(Wth office report)

CRL. APPEAL NO. 2297 of 2010 (Wth appln.(s) for exenption from filing
of the inpugned order and with office report)

Date: 30/01/2014 These Appeals were called on for hearing today.
CORAM :

HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE C. NAGAPPAN

For Appellant(s) M. K T.S. Tulsi, Sr.Adv.
In Crl.A No.1125/09 M. Haresh Rai chura, Adv.

M. Raj Kanal, Adv.
Ms. Priyanka Agarwal , Adv.
M. Kuber Boddh, Adv.
M . Maheen Pradhan, Adv.
Ms. Anbi ka Meht a, Adv.
Crl. A No.953/09 M. Haresh Rai chura, Adv.

Ms. Saroj Raichura, Adv.
M. Kal p Rai chura, Adv.
M. Rajat Vats, Adv.

in Crl.A No.2297/10 Ms. Meenakshi Arora, Sr. Adv.
Ms. Mahi ma Sar een, Adv.
Ms. Shil pa Si ngh, Adv.

For Respondent (s) M . Yashank Adhyaru, Sr. Adv.
Ms. Sadhana Sandhu, Adv.
Ms. Hemanti ka Wahi, Adv.
Ms. Preeti Bhardwaj, Adv.

Contd. ..

UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard in-part.
For continuation of arguments post on Wdnesday, the
February, 2014.

| (Mahabir Singh) | (Veena Kher a) |
| Court Master | Court Master |
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